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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
Single Member Bench

E/Stay/2828/10 in Appeal No.E/3053/20¢G-SM

Date of Hearing/Decision: 26.11.2010

M/s.Ana“d Metal Works Appellant
Vs.

CCE, Ghaziabad Respondent

Present for the Appellant : Shri Rajesh Chhibber, Advocate
Present for the Respondent: Shri R.K.Gupta, SDR

Coram:
Hon’ble Mr.M.Veeraiyan, Member (Technical)

QM ORDER No. [gg'z,/?/aja SM@ﬁ«L
S - 69/{9/%70 or(BY/

PER: M.VEERAIYAN

Heard both sides on the stay petition.

2. I find that the dispute relates to the redemption fine of
Rs.6,000/- and penalty of Rs.5,000/-. Considering the nature of
dispute wﬁll':‘e/amounts involved, I hold that this appeal need not be
admitted in terms of proviso to Section 35B. The appeal is therefore

dismissed as not maintainable. The stay petition is also disposed of.

(Dictated and Pronounced in the open court)

(M.VEERAIYAN])}
MEMBER (TECHNICAL)
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